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O r ig in a l  A p p l ic a t io n  N o. 419 o f 2003

J a b a l p u r ,  t h i s  t h e  1 3 th  day o f  M ay/ 200 4

Hon ‘b l e  S h r i  M.P* S in g h s  V ic e  C hairm an 
H on*ble S h r i  Madan Mohan,; J u d i c i a l  Member

J .P *  P a th a k , S /o .  S h r i  R .P . 
p k th a k , a g e d  59 y e a r s ,

a n d  62 o t h e r s ,  _  _  . . . .  A p p l ic a n ts

(By A d v o c a te  -  S h r i  M unish S a in i)

V e r s u s

H iio n  o f  I n d ia ,  th ro u g h  th e  
S e c r e ta r y , .  M i n i s t r y  o f  D efence,;
New D elhi,*

a n d  3 o t h e r s .  _  _ . . .  R e sp o n d e n ts

(By A d v o c a te  -  S h r i  S .P . S ingh)

O R D E R (O ra l)

By M .P .  Singh,,! V ic e  C hairm an -

By f i l i n g  t h i s  O r ig in a l  i m p l i c a t i o n  t h e  a p p l i c a n t  h a s  

c la im e d  t h e  f o l lo w in g  m ain r e l i e f ;  $ __

'*3.1 d i r e c t i o n  t o  t h e  r e s p o n d e n ts  t o  g r a n t  t h e
b e n e f i t  o f  s e c o n d  U p g ra d a tio n  u n d e r  t h e  A s s u re d  C a r r e r  
P r o g r e s s io n  Scheme t o  t h e  a p p l i c a n t s  s in c e  9*8 .1999  a n d  
t o  p a y  t h e  a r r e a r s  o f  d i f f  e re n c e  o f  p a y  a c c o r d i n g l y .11

2 . ‘Ehe b r i e f  f a c t s  o f  t h e  c a s e  a r e  t h a t  t h e  a p p l i c a n t s  a r e

w o rk in g  a s  S e n io r  A u d ito r s  i n  t h e  a c c o u n ts  o f f i c e  o f  V e h ic le  

F ac to ry ,*  J a b a lp u r  a n d  a r e  f u n c t io n in g  u n d e r t h e  re s p o n d e n t 

N o . 2 .  They h a v e  m ade r e p r e s e n t a t i o n s  t o  t h e  r e s p d n d s ^ ts  t o  

g r a n t  them, s e c o n d  u p g ra d a t io n  a n d  t i l l  now t h e  r e s p o n d e n ts  

h a v e  n o t  a c c e d e d  t o  t h e i r  r e g u e s t . -  H o ice  t h i s  O r ig in a l  

A p p l ic a t io n  h as  b e a i  f i l e d  b y  t h e  a p p l i c a n t s  c la im in g  t h e  

a f o r e s a i d  r e l i e f s *  ■ J _ .

3.  Heard, t h e  l e a r n e d  c o u n s e l  f o r  b o th  t h e  p a r t i e s  a n d  

p e r u s e d . t h e  r e c o r d s .
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4._ The l e a r n e d  c o u n s e l  f o r  t h e  r e s p o n d e n ts  s t a t e s  t h a t  

t h e  p r e s e n t  OA i s  c o v e re d  b y  th e  d e c is io n  o f  t h i s  T r ib u n a l  

i n  OA N o , 747..o f  200 2 d a te d  1 6 th  F e b ru a ry ,;  200 4 .  The l e a r n e d  

c o u n s e l  f o r  t h e  a p p l i c a n t  a g re e s  w ith  t h e  c o n te n t io n  o f  t h e  

re sp o n  d o i t s  *

5 .  In  t h i s  v iew  o f  t h ‘e m a t te r  t h e  p r e s e n t  O r ig in a l  -A pplica­

t i o n  i s  a l s o  d is p o s e d  o f  i n  ‘th e  same te rm s a s  t h e  o r d e r  

p a s s e d  i n  OA N o . 7 47 o f  200 2 d a te d  16th F e b ru a ry , ' 20 0 4 and  

t h e  d e c i s io n  o f  t h a t  OA s h a l l  be  r a u ta t i s - m u ta n d is  a p p l i c a b l e  

i n  t h i s  c a s e .

6 .  T he R e g i s t r y  i s  d i r e c t e d  t o  e n c lo s e  a  co p y  o f  t h e  mono 

o f  p a r t i e s  W h ile  i s s u i n g  a  copy  o f  t h i s  o r d e r  t o  th e  p a r t i e s .

J u d i c i a l  M anber V ic e  Chairm an
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